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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

EXECUTION APPLICATION NO. 41 OF 2023
IN

ORIGINAL APPLICATION NO. 94 OF 2023

IN THE MATTER OF:

Haider AL Applicant
Versus

Union of India & Ors ......Respondents

STATUS REPORT ON BEHALF OF CENTRAL GROUND WATER AUTHORITY

1

Hon’ble Tribunal vide Para 9 of the order dated 02.05.2024 directed State Ground
Water Authority or Central Ground Water Authority to decide all the application(s)
pending for issuance of NOC, expeditiously. In this regard, it is most respectfully

submitted that:

That as per the list of 26 cricket stadiums provided by the BCCI, 14 cricket stadiums
(table 2.1) are located in the states/UTs where groundwater is being regulated by the
CGWA and 12 cricket stadiums (table 2.2) are located in States/UT being regulated

by state ground water authority.

Table 2.1

SL Stadiums located in CGWA regulated States/UTs
1 Narendra Modi Stadium, Motera, Ahmedabad

2 JSCA International Stadium Complex, Ranchi

3 Saurashtra Cricket Association Stadium, Rajkot

3 ACA Stadium, Barsapara, Assam

5 Wankhede Stadium, Mumbai

6 MCA Cricket Stadium, Gahunje, Pune

7 Dr. DY Patil Stadium, Mumbai

8 Brabourne Stadium, Cricket Club of India (CCI)

9 VCA Stadium, Civil Lines, Nagpur

10 | VCA Stadium, Jamta

11 Holkar Stadium, Indore, MP

12 Sawai Mansingh Stadium, Jaipur

13 Shaheed Veer Narayan Singh International Stadium, Raipur
14 Barabati Stadium, Cuttack, Odisha
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Table 2.2

Stadiums located in SGWA regulated States/UTs
M. Chinnaswamy Stadium, Bengaluru
IM.A. Chidambaram Stadium, Chennai
Sports Hub International Cricket stadium, Trivandrum
[Rajeev Gandhi International Stadium, Hyderabad
r. Y.S. Rajasekhara Reddy ACA-VDCA Cricket Stadium, Vizag

W
=

[Eden Gardens, Kolkata

Arun Jaitley Stadium, Delhi

Ch. Bansi Lal Cricket Stadium, Lehli, Haryana

Ol || b]lWwWl]—

Green Park Stadium, UP

Sh. Atal Bihari Vajpayee Ekana Stadium, UP

ot |t
e =)

|Himacha1 Pradesh Cricket Association Stadium, Dharamshala

p—
(S8 ]

IL.S. Bindra Cricket Stadium, Mohali

3. In compliance to the directions of the Hon’ble Tribunal, it is most respectfully
submitted that out of 14 cricket stadiums, 06 cricket stadiums namely Narendra Modi
Stadium, Motera, Ahmedabad, Saurashtra Cricket Association Stadium, Rajkot, VCA
Stadium, Civil Lines, Nagpur, VCA Stadium, Jamtha, Holkar Stadium, Indore, MP,
ACA Stadium, Barsapara, Assam have obtained NOC from CGWA, 01 stadium
namely JSCA International Stadium Complex, Ranchi, is not using groundwater. The
Bore well in the premises is for recharge purpose, 03 stadiums namely Wankhede
Stadium, Mumbai, MCA Cricket Stadium, Gahunje, Pune and Dr. DY Patil Stadium,
Mumbai not required NOC as surface water supply is available with stadiums, 01
stadium i.e. Brabourne Stadium, Cricket Club of India (CCI) is exempted from
seeking NOC from CGWA being quantum less than 5 KLD and remaining 03
stadiums namely Sawai Mansingh Stadium Jaipur, Shaheed Veer Narayan Singh
International Stadium, Raipur and Barabati Stadium, Cuttack, Odisha have not
applied for NOC despite repeated reminders. Status of issuance of NOC by Central
Ground Water Authority is summarized below:

SL Name of Stadiums in CGWA [Status of NOC
regulated States
1 Narendra Modi Stadium, Motera,| NOC issued
| Ahmedabad
2 JSCA International Stadium Complex,| JSCA stadium is not using
Ranchi | groundwater. Hence, NOC not|
required
3 Saurashtra Cricket Association NOC issued
Stadium, Rajkot
4 VCA Stadium, Civil Lines, Nagpur NOC issued
5 VCA Stadium, Jamtha NOC issued
6 Holkar Stadium, Indore, MP NOC issued
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7 ACA Stadium, Barsapara, Assam NOC issued.
8 Wankhede Stadium, Mumbai Surface water supply available,
hence, NOC not required.
9 MCA Cricket Stadium, Gahunje, -do-
Pune
10 Dr. DY Patil Stadium, Mumbai -do-
11 Brabourne Stadium, Cricket Club of | Being 1KLD,  Exemption|
India (CCI) Certificate issued
12 Sawai Mansingh Stadium, Jaipur Not applied for NOC.
13 Shaheed Veer Narayan Singh | Not applied for NOC.
International Stadium, Raipur
14 Barabati Stadium, Cuttack, Odisha Not applied for NOC.
Borewell(s) being sealed on
07.08.2024.

That the CGWA repeatedly directed concerned cricket stadiums to apply for NOC and also
issued directions to the concerned DM/DC for immediately sealing of borewell(s). Despite
repeated directions, neither cricket stadiums (shown in the table above from Sl. 12 to 14)
have applied for NOC nor borewell(s) have been sealed by the concerned DM/DC. CGWA
correspondence with Sawai Mansingh Cricket Stadium and DM, Jaipur is enclosed and
annexed as Annexure-I, CGWA correspondence with Shaheed Veer Narayan Singh
International Stadium, Raipur and DC, Raipur is enclosed and annexed as Annexure-II and
CGWA correspondence with Barabati Stadium, Cuttack Odisha and DC/DM, Cuttack is
enclosed and annexed as Annexure-III.

4. In view of the above, Hon’ble Tribunal is requested that the present status report may
kindly be taken on record. The directions passed by the Hon’ble Tribunal shall be

complied with by the CGWA.
Ol Tpoard-

For ber Secretary

Central Ground Water Authority
VINOD KUMAR DHAUNDIYAL
Administrator
Central Ground Water Authority
Government of India

Dated 0+ -08-2024 Ministry of Jal Shakti

Department of Water Resources, RD & GR
New Delhi

Through
GIGI C. GE%GE, ADVOCATE

STANDING COUNSEL (UOI)

CH. NO. 457, LAWYERS BLOCK -1,
DELHI HIGH COURT, NEW DELHI
Gigicgeorge.adv42@yahoo.in
M-9810625315
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Regrei
Gowerees & vda

g 3for @1/ Central Ground Water Board,
TE NIfRT WA/ Ministry of Jal Shakti
oa daeE, 33 Res oy i w@wanor RAYT/Department of Water Resources, RD & GR

gfdndt a’, 6A, mm WY/ “/ostern Region, 6A Jhalana Dungri, Jalpur
Tel.:0141-2403168, 2706338, Fax; 0141-2706991, Emall:rdv. r-cgwb@nic.in, Web.:www.cgwa-noc.gov.in

No. CGWA/WR/NGT/94_2021/2023- Date =g
- al 714 Joras
The District Collector /& / eV
=11 Jg] 2
Gl dl b Bl § 4/¢124
ub: Action against Sawai Mansingh Stadium, Jaipur for extraction of groundwater

without valid NOC — reg

Ref: 1) Hon'ble NGT directives in OA no 94/2021and MA 18/2023 of NGT, New Delhi

2) CGWA New Delhi Show Cause Notice no. 368 dated 27.06.2023.

3) CGWA letter dated 02.08.2023, 31.08.2023, 17.11.2023, 14.02.2024. 23.02.2024,

26.02.2024, 23.02.2024, 28.02.2024, 22.03,2024 and 06.05.2024

Sir,
With reference to the above-mentioned subject, it is to mention that the Sawai Mansingh
Stadium, Jaipur isextracting groundwater vi'hout valid No Objection Certificate (NOC) and
in spite of repeated reminders and communications, RCA has not applied to Central
Ground Water Authority for obtaining N*)C fior groundwater extraction, which is clear
violation of CGWA regulatory condition=. as well as non-compliance to Hon'ble NGT
firsctives

As per Gazette Notification dated 24.9.2020. euidelines of CGWA, District Collectors/Deputy
Commissioners (DCs) /District Magisirates (1)Ms) are authorized to take enforcement
measures like sealing of unauthorized ¢roi: | vwater o'siraction structures, disconnection of
electricity, launching of prosecution agaiin 1 '0se violating the No Objection Certificate
conditions and taking action for imposition v/ ! :vironmental Compensation

Now, to reply in Hon’ble NGT, it is directed by Member Secretary, CGWA to initiate strict

action against non-compliant stadiums by < "'nu of ilcoal bore wells with the help of District
Administration.

In this regard, it is requested to kindly provi t o'l sunrort and security for conducting above
exercise to comply with the directions ¢ 110 NG

@.@E@E’—

Regional Director
Copy for information to
Member Secretary, CGWA, Jamnagar | !ou: . ! lunsin_ 1 Road, New Delhi
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Hi¥d ATBR/ Gowt. of !:.r-ii1 61 3
Ol fdR HAET Ministry of Jal Shakli
St T faum, 531 fawma SR T TRe Department of WR, RD & GR
CU H{¥ e §1E/ Central Ground Water Board

T :
. G ‘
No. . CGWAWR/NGT/94_2021/2023- = .S, e
To,
The Secretary

Rajasthan State Sports Council
Sawai Man Singh Stadium,
Jaipur

Sub: Compliance of Hon'ble NGT order in OA No. 94/2021 and MA 18/2023 in the maitter of Haider
Ali Vs. Uol and others - reg
Ref: (i) Hon'ble NGT directives in OA No. 94/2021 and MA 18/2023
(i) Show-cause Notice dated 27.06.2023 issued by Central Ground Water Authority
(i) Letters dated 02.08.2023, 31 .08.2023, 01.11.2023 and 15.11.2023 issued from
Central Ground Water Authority

Sir,

Kindly refer to the show-cause notice and subsequent letters issued by Central Ground
Water Authority, Ministry of Jal Shakti, Gowt. of India, New Delhi to the Rajasthan Cricket
Association after findings on inspection that the Sawai Mansingh Stadium, Jaipur was extracting
groundwater without valid No Objection Certificate (NOC). However, in spite of repeated
directions, the Management of Cricket Stadium/ State Cricket Association has not applied to
Central Ground Water Authority for obtaining NOC for groundwater extraction, which is clear
violation of CGWA regulatory conditions, as well as non-compliance to Hon'ble NGT directives.

Considering illegal ground water abstraction, Environment Compensation (EC) is
imposed as per Environmental (Protection) Act, 1986, Gazette Notification S.0. 3289(E), dated
24/9/2020 and subsequent Notices an amount of Rs. 819485/- was imposed till 01.11.2024. The
same was paid by RCA on 22.04.2024 but not yet applied for obtaining NOC.

in the above context, it is to invite your kind attention to the fact that CGWA vide Order
dated 23.10.2017 had appointed the District Magistrate/District Collector as Authorized Officer
for enforcement of CGWA directions in respective revenue areas and 1o initiate actions against
violations.

It is therefore advised to apply for obtaining NOC for groundwater abstraction through
tubewells running in Sawai Mansingh Stadium, Jaipur or immediately seal the borewell(s) in
stadium's premises till the application of NOC is received.

Regional Director

Copy for kind information to:

1. The Member (CGWA), Central Ground Water Authority, 18/11, Jamnagar House,
Mansingh Road, New Delhi-110011.

6-A, eI §71l 6-A. Jhalana Doongri
WY (WY Jaipur-302004 {Rajasthan)
Tel: 0141-2706338, Email: rdwr-cqwb@nic.in tswr-cawb@nic.in
TS FATIH | SAVE WATER
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I 4f¥F WATT / Ministry of Jal Shakti
9= TaTeH Fam, 9 F= i i A7ew / Deptt. Of Water Resources, R. D. & G R.
F4m qu= 9E, 9fnf 2=/ Central Ground Water Board, Western Region
6-11, HIAT A, FAY-302004 (TTSFAH) / 6-A, Jhalana Doongari, Jaipur-302004 (Rajasthan)
719 / Tel.: 0141-2715632, 2706338
-8 | E-mail. cgwawr 1@gmail. com, rdwr-cgwb@nic in, FTWTSZ / Website. | www cgwa-noc gov.in
No.: CGWA/WR/94/2021/2023- |15 Raiw/Date:
To.
Sh. Bhawani Shankar Samota,
Secretary RCA.
Rajasthan Cricket Association
rcaacricketrajasthan in

Sub.:- Compliance of Hon'ble NGT Order dated 15.04.2021 in Haider Ali Vs Union of India
and Ors (OA no. 94/2021) w.r.t construction/ installation of appropriate mechanism for
artificial recharge of ground water/ rain water harvesting in stadiums, cricket grounds etc.

Ref: (i) Hon'ble NGT directives in OA No. 94/2021 and MA 18/2023.
(i) Show Cause Notice dated 27.06.2023 issued by CGWA.
(iii) Letters dated 02.08.2023, 31.08.2023, 01.11,2023 and 15.11.2023 issued by CGWA.
(iv) Letter No. CGWA/WR/NGT/94_2021/2023-2059 dated 17.11.2023 from CGWA.
(v) Letter No. CGWA/WR/94/2021/2023-09 dated 14.02.2024 from CGWA.
(vi1) Your email dated 22.02.2024.

Dear Sir,

This has reference to the correspondences on the subject cited above during inspection it was
found that Sawai Man Singh Stadium Jaipur was extracting ground water without valid No Objection
Certificate (NOC). In spite of repeated directions, Cricket Stadium/ State Cricket Association has not
applied for obtaining NOC for ground water extraction to CGW A, which is clear violation of CGWA
regulatory conditions. as well as non-compliance of Hon ble NGT directives.

You have informed through email dated 22.02.2024 that EC charges has been paid but neither
Bharatkosh receipt was found attached not applied for NOC.

It is advised to stop any ground water withdrawal and apply for NOC immediatelv. Any
ground water withdrawal without valid NOC will be treated as illegal and action may be initiated as
per CGWA guidelines.

Yours sincerelv.

B il
ﬂ\,’?%{gl;&pa

Regié’n’:ﬁ Director
Copy for information fo:-
1. The District Magistrate, Jaipur for information.
2. Member Secretary. Central Ground Water Authoritv. Jamnagar House. Man Singh Road.
New Delhi
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F=ig ‘{ﬁw F1¥/Central Ground Water Board,
. e WG AT/ Ministry of Jal Shakti
o8 HHIUA, q?ﬂ fawma ofiv 7m0 & ﬁW/Department of Water Resources, RD & GR

ufydt &.h, 6A, T {"Tﬂ, STOYY/Western Region, 6A Jhalana Dungri, Jaipur
Tel.:0141-2403168, 2706338, Fax: 0141-2706931, Email:rdwr-cgwb@nic.in, Web.:www.cgwa-noc.gov.in

No. CGWAMWR/NGT/94_2021/2023- D09 Date: {7+ 1l* 272 2

To

Sh. Bhawani Shankar Samota
Secretary RCA

Rajasthan Cricket Association
rca@cricketrajasthan.in

Sub: Environment Compensation for illegal ground water abstraction without valid NOC - reg

Ref: (i) Hon'ble NGT directives in OA No. 94/2021 and MA 18/2023

(i) Show-cause Notice dated 27.06.2023 issued by Central Ground Water Authority

(i) Letters dated 02.08.2023, 31.08.2023, 01.11.2023 and 15.11.2023 issued from Central Ground Water

Authority

Dear Sir,
This has reference to the correspondences on the subject cited above. During inspection it was found
that Sawai Man Singh Stadium, Jaipur was extracting groundwater without valid No Objection Certificate
(NOC). In spite of repeated directions, Cricket Stadium/ State Cricket Association has not applied for
obtaining NOC for groundwater extraction to Central Ground Water Authority, which is clear violation
of CGWA regulatory conditions, as well as non-compliance to Hon'ble NGT directives.

Considering illegal ground water abstraction, Environment Compensation (EC) is imposed as per
Environmental (Protection) Act, 1986, Gazette Noftification S.O. 3289(E), dated 24/9/2020 and
subsequent Notices as follows:

Charges Charges No. of Days for the EC Rates of Quantity Environment
from upto charges to be paid abstraction reported Compensation
(considering 200 charges (Rs) (m’iday ) charges (Rs)
operational days)
24-09-2020 01-11-2023 621 80 22 819485

The above mentioned payment of environment compensation charges may be deposited through
Bharatkosh Portal (https://bharatkosh.gov.in) under Water Resources Department for the purpose of
environment compensation charges under head DDO- 202417 Officer Incharge, Central Ground Water
Board, State Unit, Jamnagar House, Man Singh Road, New Delhi 110011 within 15 days of receiving of
this letter and submit proof of payment to the Regional office of CGWB rdwr-cgwb@nic.in and also copy
to cgwa@nic.in through email.

It is advised to stop any ground water withdrawal immediately and ground water withdrawal without valid
NOC will be treated as illegal and action may be initiated as per CGWA guidelines.
Yours sincerely

{ -
b “d
L -3,~.i \{] - \_\ - %

21

- \
Regicnal Director
Copy for information and necessary action to:
1. The District Magistrate, Jaipur District, Collectorate, Jaipur-302016 (dm-jaip-rj@nic.in)
2. Member Secretary, Central Ground Water Authority, Jamnagar House, Man Singh Road, New
Dethi ¢ -

i A
F.X
£y

Regional Director
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ihe District Magisirate
'zipui District

Lollectorate, Jaipur-302016

Sub: Action against Sawai Mansingh Stadium, Jaipur for extraction of groundwater
without valid NOC - reg

Ref: (i) Hon'ble NGT directives in OA No. 84/2021 and MA 18/2023
(i} Show-cause Notice dated 27.06.2023 issued by Central Ground Water
Authority
(iii} Letters dated 02.08.2023, 31.08.2023 and 01.11.2023 issued from Central
Ground Water Authority

Sir,

This is with reference to the correspondences on the subject cited above (copies
enclosed). The show-cause notice and subsequent letters had been issued by Central Ground
Water Authority (CGWA, MoJS, Govt of India), New Delhi to Rajasthan Cricket Association
after finding on inspection that the Sawai Mansingh Stadium, Jaipur was extracting
groundwater without valid No Objection Certificate (NOC). However, in spite of repeated
directions, the Management of Cricket Stadium/ State Cricket Association has not applied to
“entral Ground Water Authority for cbtaining NOC for groundwater extraction, which is clear

violation of CGWA regulatory conditions, as well as non-compliance to Hon’ble NGT
cirectives,
In the above context, it is to invite your attention to the fact that CGWA vide Order dated

23.10.2017 had appointed DM/DC as Authorized Officer for enforcement of CGWA directions
In respective revenue areas and to initiate actions against violations.

You are therefore advised to initiate action against Sawai Mansingh Stadium, Jaipur by
issuing suitable directions to the concerned district department for immediate sealing of
sorewell(s) in stadium’s premises till further orders.

The Action Taken Report may be forwarded to this office by 20.11.2023 for submission
io Hon'ble NGT.
Yours faithfully

1617

Member Secretary
{ .:,i-_.y to:

1. The Director {(GW), 4" Floor, Shram Shakti Bhawan, New Delhi - 110011

2. The Regicnal Director, Central Ground Water Board, WR, Jaipur for follow-up, with the
directions to ensure that ATR is forwarded to CGWA by 20.1 1.2023. Also, calculate
Environmental Compensation {ill 01.41.2023 as per quantum reported during
ingpection and raise demand note to respective SCA accordingly.
the CELr 3CCI 4" Fioos, Crickel Centre Wankhede Stadium D-Rozd Churchgate,
Mumbai - 200020 (£ miail. hemiang. arnin@beci.tv)

{TBH Singh)
Member Secretary
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1618 gt Dr. P. K. Naik

Reply received from DM/DC regarding compliance of NGT directives for Saheed
Veer Narayan International Cricket Stadium

From : Dr. P. K. Naik <rdnccr-cgwb@nic.in> Fri, Jun 14, 2024 11:18 AM
Subject : Reply received from DM/DC regarding compliance of £3 attachments
NGT directives for Saheed Veer Narayan International
Cricket Stadium

To : cgwa Legalcell <cgwa-tegalcell@gov.in>

Cc : Central Ground Water Authority <cgwa@nic.in>,
mcgwa-cgwa <mcgwa-cgwa@nic.in>

Sir,

The 3rd meeting was held with the Raipur District Collector regarding the compliance with
the NGT directives for Saheed Veer Narayan International Cricket Stadium, Raipur.
Additionally, the previous letter was also shared with DC which was filed with him on May

21, 2024. We request the coordination of the local police and Nagar Nigam to provide
support and security to seal the bore well at the cricket stadium. After the discussion The
District Collector has assured that they will apply for the NOC within 10 days.

Hlqy/Regards

8319 fe=I®/Regional Director

Far yfty o §18/Central Ground Water Board

IR A9 TG &5 /North Central Chhattisgarh Region
fﬁ'cﬁu dd, Tl F HURT <€lay/2nd Floor, L.K. Corporate Tower

YHeR) A8, GARARTS/Dhamtari Road, Dumartarai

~ XYAYR/Raipur - 492015
$He/Email: rdnccr-cgwb@nic.in

Zoe 2@

Amrit Mahotsav ~#Ig 2023 INDIA

7@.,-—“’ AZADI 75.png
Azadiy, 6 KB
Amrit Mahotsav
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ﬁrgent Action Required to Ensure Compliance with NGT Directives for Saheed Veer
Narayan International Cricket Stadium i.e. Compliance of Hon'ble NGT Order dated
15.04.2021 in Haider Ali vs. Union of India and Ors. (0.A. NO.94/2021)

From : Dr. P. K. Naik <rdnccr-cgwb@nic.in> Tue, May 21, 2024 11:03 AM

Subject : Urgent Action Required to Ensure Compliance with #3 attachments
NGT Directives for Saheed Veer Narayan International
Cricket Stadium i.e. Compliance of Hon'ble NGT Order
dated 15.04.2021 in Haider Ali vs. Union of India and
Ors. (O.A. NO.94/2021)

To : Ashutosh Kumar <collector-rpr.cg@gov.in>
Cc : Tanuja Salam <dir-sportsyw.cg@gov.in>

Subject: Urgent Action Required to Ensure Compliance with NGT Directives for Saheed Veer
Narayan International Cricket Stadium i.e. Compliance of Hon'ble NGT Order dated
15.04.2021 in Haider Ali vs. Union of India and Ors. (0.A. NO.94/2021)

I hope this letter finds you in good health. I am writing to express my deep concern regarding the
ongoing non- compliance of Saheed Veer Narayan International Cricket Stadium in Raipur with the
environmental directives issued by the National Green Tribunal (NGT). Despite repeated reminders
and communications, the stadium has not adhered to the stipulated conditions, which include:

1. Obtaining a No Objection Certificate (NOC) from the Central Ground Water Authority (CGWA).
2. Installation of proper Rainwater Harvesting structures.
3. Installation of a Sewage Treatment Plant (STP).

4. Assignment of an environmental expert.
5. Conducting an awareness campaign to save the environment during mega sports events.

The NGT has taken this matter very seriously and has provided a final deadline of June 15-
2024, to action against Saheed Veer Narayan International Cricket Stadium in Raipur. The Order

Passed by Hon'ble Tribunal vide para-9 dated 02.05.2024 is attached.

As illegal bore wells pose a serious threat to the environment and water resources. The continued
non-compliance by the management of the International Cricket Stadium is not only a violation of
the stipulated conditions but also a disregard for the welfare of our community and the environment.
So it is requested you, kindly coordinate with the local police and Nagar Nigam to provide the
necessary support and security to seal the illegal bore wells within the stadium premises if the
directives are not adhered to by the stipulated date.

Your timely and proactive action on this matter is crucial to safeguard our environment and uphold
the directives Issued by the NGT. I appreciate your attention to this urgent matter and trust that you
will take the necessary steps to ensure compliance with the environmental regulations.

TlaY/Regards

& eI/ Regional Director
P 3@ §d §r8/Central Ground Water Board

IR HYY BUNG &5 /North Central Chhattisgarh Region
fedig 99, T & HURT €la®/2nd Floor, L.K. Corporate Tower
YTAR) IS, THRARTS/Dhamtari Road, Dumartarai

JYR/Raipur - 492015
https://femail.gov.in/h/printmessage?id=205467 &tz=Asia/Kolkata&xim=1
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Dept. of Water Resources, River Development & Ganga Rejuvenation

Har LGN tﬁﬁ!mw; / Central Ground Water Authority
IR A% BITTS &3 / North Central Chhattisgarh Region

Date-

File 'n0~35-1/NCCR/CGWA/VOI—XI/- 69

To

The District Collector, Raipur
Collectorate, Kutchery Chowk, Raipur, Chhattisgarh 492001

Subject: Urgent Action Required to Ensure Compliance with NGT Directives for Saheed Veer
Narayan International Cricket Stadium i.e. Compliance of Hon'ble NGT Order dated
15.04.2021 in Haider Ali vs. Union of India and Ors. (0.A. NO.94/2021)

I hope this letter finds you in good health. I am writing to express my deep concern regarding the
ongoing non- compliance of Saheed Veer Narayan International Cricket Stadium in Raipur with the
environmental directives issued by the National Green Tribunal (NGT). Despite repeated reminders
and communications, the stadium has not adhered to the stipulated conditions, which include:

1. Obtaining a No Objection Certificate (NOC) from the Central Ground Water Authority (CGWA).
2. Installation of proper Rainwater Harvesting structures.
3. Installation of a Sewage Treatment Plant (STP).

4. Assignment of an environmental expert.
5. Conducting an awareness campaign to save the environment during mega sports events.

The NGT has taken this matter very seriously and has provided a final deadline of June 15- 2024, to
action against Saheed Veer Narayan International Cricket Stadium in Raipur. The Order Passed by

Hon’ble Tribunal vide para-9 dated 02.05.2024 is attached.

As illegal bore wells pose a serious threat to the environment and water resources. The continued
non-compliance by the management of the International Cricket Stadium is not only a violation of
the stipulated conditions but also a disregard for the welfare of our community and the environment.

So it is requested you, kindly coordinate with the local police and Nagar Nigam to provide the
necessary support and ‘security to seal the illegal bore wells within the stadium premises if the

directives are not adhered to by the stipulated date.

“Your timely and proactive action on this matter is crucial to safeguard our environment and uphold
the directives Issued by the NGT. I appreciate your attention to this urgent matter and trust that you
will take the necessary steps to ensure compliance with the environmental regulations.

Dr. Prabir Kumar Naik
Regional Director
Central Ground Water Board, Raipur

2" Floor, L. K. Corporates Tower, Dhamtari Road, Dumartarai, Raipur-492015 (Chhattisgarh)
U0 U, TE. F . PO TR, YA S, GHIARTS, AYYR-492015 (BWINIG)
Email : rdncer-cgwb@nic.in
Website : http://cgwa-noc.gov.in
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A A9004 f Government of India
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: T mE A [ Central Ground Water Authority
S AT RO 417/ North Central Chhattisgarh Region

Date- 26/02/2024 9, vt 7024
File no- 35-1/NCCR/CGWANol-XI/ 99

[

To
The District Collector, Ralpur
Collectorate, Kutchery Chowk, Raipur, Chhattisgarh 492001

Subject: Urgent Action Required to Ensure Compliance with NGT Directives for Saheed Veer Narayan
International Cricket Stadium i.e. Compliance of Hon’ble NGT Order dated 15.04.2021 in Haider Ali vs.

Union of India and Ors. (0.A. NO.94/2021)

I hope this letter finds you in good health. [ am writing to express my deep concern regarding the ongoing non-
compliance of Saheed Veer Narayan International Cricket Stadium in Raipur with the environmental directives
Issued by the National Green Tribunal (NGT). Despite repeated reminders and communications, the stadium has
not adhered to the stipulated conditions, which include:

Obtaining a No Objection Certificate (NOC) from the Central Ground Water Authority (CGWA).
Installation of proper Rainwater Hérvesting structures.

Installation of a Sewage Treatment Plant (STP).

Assignment of an environmental expert.

5. Conducting an awareness campaign to save the environment during mega sports events,

& N

The NGT has taken this matter very seriously and has provided a final deadline of February 29, 2024, to action
2gainst Saheed Veer Narayan International Cricket Stadium in Raipur.

Asillegal bore wells pose a serious threat to the environment and Water resources. The continued non-compliance
by the management of the International Cricket Stadium is not only a violation of the stipulated conditions but
also a disregard for the welfare of our community and the environment.

Soltis requested you, kindly coordinate with the local police and Nagar Nigam to provide the necessary support
and security to seal the illegal bore wells within the stadium premises if the directives are not adhered to by

the stipulated date.

Your timely and proactive action on this matter is crucial to safeguard our environment and uphold the directives
Issued by the NGT. | appreciate your attention to this urgent matter and trust that you will take the necessary

steps to ensure compliance with the environmental regulations,

Dr. Prabir Kumar Nalk
Regional Director
Central Ground Water Board, Ralpur Chhattisgarh

2" Floor, L. K. Corporates Tower, Dhamtarl Road, Dumartaral, Ralpur-492015 (Chhattisgarh)

vt afam, . e A, awrdt i, gront, 492015 gavton)
Emall : rdnccrcgwb@nic.in
Website ; http://cgwa-noc.gov.in
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2nd Floor, L. K. Corporates Tower, phamtari Road, Dumartaral, Raipur-492015 (Chhattisgarh)

ot iR, L, wTREE zha, wwardt e, g, TA-492015 (wrEheTs)

Emall : rdnccr-cewbh®nic.in
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317 sp=re wifgaor / Central Ground Water Authority
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Date- 13/02/2024 1172 7

File no- 35-1/NCCR/CGWA/Vol-XI/- 40

To
The District Collector, Raipur

Collectorate, Kutchery Chowk, Raipur, Chhattisgarh 492001

Subject: Compliance of Hon’ble NGT Order dated 15.04.2021 in Haider Ali vs. Union of India and
Ors. (0.A. NO.94/2021) w.r.t construction/installation of appropriate mechanism for artificial
recharge of groundwater/rainwater harvesting in stadiums, cricket grounds etc.-reg

I hope this letter finds you well. | am writing to bring to your attention a matter of utmost importance
regarding the installation of appropriate mechanisms for the artificial recharge of groundwater and
rainwater harvesting in stadiums and cricket grounds within the Chhattishgarh jurisdiction.

Vide order dated 15.04.2021 (copy enclosed) in Haider Ali vs. Union of India and Ors. (O.A. NO. 94/2021)
passed by Hon'ble NGT, the issue of excessive use of groundwater for maintenance of Cricket
playgrounds without availing alternatives, such as using STP treated water and installing rainwater
harvesting systems for storing and recharge of groundwater, has been raised and the Hon'ble NGT
has directed the Secretary, Ministry of Jal Shakti to hold a joint meeting with the nominees of the Ministry
of Youth Affairs and Sports (not below the rank of Joint Secretary), representative of BCCl and CPCB to
consider the issue of regulating the extraction of groundwater for maintenance of Cricket playgrounds.

Whereas a list of all major stadiums has been provided by BCCl which includes Shaheed Veer Narayan
Singh International Stadium, Raipur, Chhattisgarh.

In my previous correspondence dated 29 Nov 2023, it has been highlighted the pressing need for these
installations and has sent reminders to the concerned authorities, specifically the Directorate of Sports, to
take necessary actions in compliance with environmental regulations. Unfortunately, despite the issuance
of reminders and the imposition of environmental compensation charges, the situation remains

unresolved.

Enclosed with this letter the copies of the previous communications, including the second reminder dated
21 Nov 2023 and the imposition of environmental compensation charges (X 2,42,250/-). In response to
the notices issued, the Directorate of Sports has communicated with the PWD Raipur, informing them
about the environmental compensation charges also according to the Directorate of Sports and Youth
Welfare Department, all construction and maintenance activities related to the Shaheed Veer Narayan
Singh International Cricket Stadium fall under the purview of PWD Raipur.

2™ Floor, L. K. Corporates Tower, Dhamtarl Road, Dumartaral, Ralpur-492015 (Chhattisgarh)

Twht e, vad, Fonen i, wwadt e, g, TrR-492015 (F )

Email : rdnccr-cgwb@nic.in
Website : http://cgwa-noc.gov.in
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qTLd 717 / Government of India
57+ 9Tf¥F HATAT / Ministry of Jal Shakti
S "HETIA, A1 AT v geepor A
Dept. of Water Resources, River Development & Ganga Rejuvenation
9ty o arfasTor / Central Ground Water Authority
I WEg BAEE &7 / North Central Chhattisgarh Region

Given the urgency of the situation, there is a need for implementation of the installation of required
mechanismes. It is requested your esteemed office to intervene in this matter and issue a strict advisory to
the Directorate of Sports and PWD Raipur emphasizing the need for immediate action in a stipulated

time.

Furthermore, | urge you to direct the Directorate of Sports and PWD Raipur to obtain a No Objection
Certificate (NOC) from the Central Ground Water Authority (CGWA) in Raipur to withdraw

groundwater from the existing borewells.

Preserving our water resources is essential for the sustainable development of our region, and | believe
that your intervention will play a pivotal role in enforcing these measures. | am hopeful that your office

will take swift and effective action to address this matter.
o 4

Dr. Prabir Kumar Naik
Regional Director
Central Ground Water Board, Raipur Chhattisgarh

2" Floor, L. K. Corporates Tower, Dhamtari Road, Dumartarai, Ralpur-492015 (Chhattisgarh)

gt Wi, TALE, TR A, awadt e, TAETE, TAR-492015 (aftarz)
Email : rdnccr-cgwb@nic.in
Website : http://cgwa-noc.gov.in
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Date- 16/10/2023

File no- 35—]/NCCR/CGWAN0I Xi- @9<
o pny 70N
¥ | (331 ' l‘

IMPOSITION OF ENVIRONMENTAL COMPENSATION CHARGES

To

The Director

Sports and Youth Welfare Department
Government of Chhattisgarh
Amanaka, Raipur, 492010

Whereas the Central Government constituted the Central Ground Water Authority (hereafter referred to as
the Authority) vide notification of the Government of India in the Ministry of Environment and Forests
number S.0. 38 (E), dated the 14th January, 1997, followed by notification number S.0. 1124(E) dated 6th
November, 2000 and S.0. 1121 (E) dated 13th May, 2010, for the purposes of regulation and control of
ground water development and management in the whole of India and to issue necessary regulatory

directions.

And whereas the Ministry of Jal Shakti has issued 'Guidelines to control and regulate ground water extraction
in India' vide notification number S.0. 3289(E) dated 24th September, 2020, notified by Department of Water
Resources, River Development and Ganga Rejuvenation, Ministry of Jal Shakti, which have pan India

applicability.

And whereas an Amendment Notification dated 29.03.2023 has been further issued by Ministry of Jal Shakti,
published in the Gazette of India, Extraordinary, Part Il, section 3, sub-section (ii), vide Notification number
S.0. 1509 (E), where clause (vi) has been added to Para 4.3 of the said Guidelines which provide that "All
stadiums, cricket grounds, and other sports grounds/courts, golf courses etc shall construct/install
appropriate mechanism for artificial recharge of ground water/rain water harvesting.”

And whereas vide Order dated 15.04.2021 (copy enclosed) in Haider Ali vs. Union of India and Ors. (0.A. NO.
94/2021) passed by Hon'ble NGT, the issue of excessive use of ground water for maintenance of Cricket
playgrounds without availing alternatives, such as using STP treated water and installing rainwater
harvesting systems for storing and recharge of ground water, has been raised and the Hon'ble NGT has
directed the Secretary, Ministry of Jal Shakti to hold a joint meeting with the nominees of the Ministry of
Youth Affairs and Sports (not below the rank of Joint Secretary), representative of BCCl and CPCB to consider
the issue of regulating extraction of ground water for maintenance of Cricket play grounds.

And whereas a list of all major stadiums has been provided by BCCI which includes Shaheed Veer Narayan

el O

Singh International Stadium, Raipur, Chhattisgarh.

ttisgarh)

2 Floor, L. K. Corporates Tower, Dhamtari Road, Dumartarai, Raipur-4
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And whereas, an inspection of Shaheed Veer Narayan Singh International Stadium, Raipur, Chhattisgarh was
carried out by the officials of CGWA/ other concerned departments dated 07/06/2023 in compliance of the
directions of Secretary, DoWR, Ministry of Jal Shakti, and during the inspection, it has been found that the
stadium has 06 tubewells / borewells in its premises and is using groundwater without valid NOC from Central
Ground Water Authority, which is a necessary requirement as per the MolJS Guidelines.

Now therefore, in view of the violation of MoJS Guidelines observed above and in the exercise of the
powers vested under Section 5 of the Environmental (Protection) Act, 1986 and Gazette Notification, 5.0.
3289(E) dated 24/9/2020, the authority hereby imposed the “Environmental Compensation Charges” for

illegal withdrawal of groundwater.

EC Charges Detail

Payment of Environmental Compensation Charges- 2,42,250/-(Rupees Two lakh forty two thousand two
hundred fifty only) From the date 24/09/2020 to 28/11/2023

Total Operational days-425 days

The total quantum of groundwater in ref. to illegal withdrawal-16,150 KL in 425 days

Dr. Prabir Kumar Naik
Regional Director
Central Ground water Board, NCCR, Raipur

2 Floor, L. K. Corporates Tower, Dhamtari Road, Dumartarai, Raipur-492015 {Chhattisgarh)
7t W, T F, wTOTEe 2t awadt T, T, TA-492015 (FtEg)
Email : rdnccr-cgwb@nic.in
Website : http://cgwa-noc.gov.in
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File No. 35-1/NCCR/CGWA/Vol-XI- £ 7 R

To

The Director

Sports and Youth Welfare Department

Government of Chhattisgarh "
Amanaka, Raipur, 492010

<

Sub- Reminder letter for urgent Compliance of NGT order-reg,
Ref: Letter dated 31.08.2023 from Chairman, CGWA and 21.07.2023 from Regional Director,
CGWA, NCCR, Raipur.

It has nearly been four months since the above letters were sent and it is expected that actions
must have been taken to ensure the compliance of directions mentioned in the above letters. It
is therefore requested to furnish the present status of compliance of directions made so far.

0f(- A b

(Dr. Prabir Kumar Naik)
Regional Director
CGWB, NCCR, Raipur

2™ Floor, LK Corporates Tower, Dhamtari Road, Dumartarai, Raipur - 492015 (Chhattisgarh)
e o@1, ver . wToRew efer. emay ]I, ARGV, YR ~ 492015 (BHNTE)

Email : rdnecr-cgwb@nic.in « Website hitp://egwa-noc.gov.in
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1 630 Drr. P. K. Naik

Imposition of EC for illegal Groundwater withdrawal_Shaheed Veer Narayan Singh
International Cricket Stadium,Raipur.

From : Dr. P. K. Naik <rdnccr-cgwb@nic.in> Wed, Nov 29, 2023 04:18 PM

Subject : Imposition of EC for illegal Groundwater £ 3 attachments
withdrawal_Shaheed Veer Narayan Singh
International Cricket Stadium,Raipur.

To : Shweta Shrivastava Sinha <dir-sportsyw.cg@gov.in>
Cc : Central Ground Water Authority <cgwa@nic.in>

Sir,

As per inspection of Shaheed Veer Narayan Singh International Stadium, Raipur,
Chhattisgarh was carried out by the officials of CGWA/ other concerned departments dated
07/06/2023 in compliance of the directions of Secretary, DOWR, Ministry of Jal Shakti, and
during the inspection, it has been found that the stadium has 06 tubewells / borewells in
its premises and is using groundwater without valid NOC from Central Ground Water
Authority, which is a necessary requirement as per the MoJS Guidelines.

Now therefore, in view of the violation of MoJS Guidelines observed above and in the
exercise of the powers vested under Section 5 of the Environmental (Protection) Act, 1986
and Gazette Notification, S.0. 3289(E) dated 24/9/2020, the authority hereby imposed the
“Environmental Compensation Charges” for illegal withdrawal of groundwater.

EC Charges Detail

Payment of Environmental Compensation Charges- 2,42,250/-(Rupees Two lakh forty two
thousand two hundred fifty only) From the date 24/09/2020 to 28/11/2023

Total Operational days-425 days
The total quantum of groundwater in ref. to illegal withdrawal-16,150 KL in 425 days.

Regional Director

Central Ground Water Board
North Central Chhattisgarh Region
2nd Floor, LK Corporates Tower
Dhamtari Road, Dumartarai
Raipur - 492 015

Email: rdnccr-cgwb@nic.in
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File no- 35-1/NCCR/CGWA/Vol-X1-44 9 g

To

The Director

Sports and Youth Welfare Department
Government of Chhattisgarh
Amanaka, Raipur, 492010

Sub- Urgent Compliance of NGT order

This is in reference to the Meeting held on 02.06.2023 under the Chairmanship of Secretary, Ministry
of Jal Shakti, Government of India in pursuance to Hon'ble NGT directions in the matter "Haider Ali
vs. UOI" against the use of groundwater for maintenance of Cricket playgrounds without using
alternative like STP treated water and installing rainwater harvesting systems for storing and recharge of

groundwater,

Secretary, DoWR, Ministry of Jal Shakti had desired that the regional office of CGWB may verify the
status of stadiums (the list provided by BCCI is enclosed) as regard to compliance of Hon'ble NGT
directions and MoJS Guidelines, especially as regard to the installation of Rainwater Harvesting
structures, use of Treated Water and Ground Water NOC status in the stadiums. Accordingly, officers
of Central ground Water Board carried out the inspection of the stadium successfully with the officer

assigned from PWD Raipur,

This is in reference to the Meeting held under the Chairmanship of Secretary, DoWR, MoJS on

17.07.2023, hon’ble secretary express his unhappiness as the reply of show cause notice has not yet been
received from the Sports and Youth Welfare Department, Gov. of Chhattisgarh and the mablllty to attend

the aforesaid meeting.

It is requested that details of the'installation of Rainwater Harvesting structures, use of Treated
Water and Ground Water NOC status in the stadiums, the details of the implementation agency and
details of the owner may also be provided at the earliest so that further necessary action may be taken, as

- directed.

A0y | D

Dr. Prabir Kumar Naik
Regional Director

CGWB, NCCR, Raipur

2™ Floor, L. K. Corporates Tower, Dhamtarl Road, Dumartarai, Raipur-492015 {Chhattisgarh)
zadt wfe, e ¥, sy oy, auad) A%, gEas, WE-492015 (sdta)
Email : rdncer-cgwb@nic.in
Website : http://cgwa-noc.gov.in
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OFFICE OF THE COLLECTOR & DISTRICT MAGISTRATE: CUTTACK
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COLCTT-JUD-JUD-0018-2024 No- 1865  /Judicial, Date : 05/08/3099

To
The Regional Director, Central Ground Water Board, Southern Eastern Region,

At - Bhujal Bhawan, Khandagiri Square, Bhubaneswar.

Sub:- Sealing & disconnection of electricity supply of illegal borewells of OCA in Barabati
Stadium, Cuttack for compliance of the order of NGT, New Delhi in O.A. No.- 94/2021.

Ref- Letter No.- 950, dated 13-06-2024 of CGWB, SER, Bhubaneswar.

Sir,
In inviting a reference to the subject cited above, | am to say that, the Sub-Collector & Sub-
Divisional Magistrate, Sadar, Cuttack has been authorized by the Collector & District Magistrate,
Cuttack to seal the illegal borewells of Odisha Cricket Association in Barabati Stadium, Cuttack
along with disconnection of electricity supplied to those borewells with immediate effect for
compliance of the NGT, New Delhi order in O.A. No.- 84/2021 (M.A. No.- 16/2023). The Sub-
Collector & SDM, Sadar, Cuttack, vide his Letter No.- 10931/Judicial, dated 02-08-2024 has
intimated to carry out the enforcement for the sealing procedure on 07-08-2024 (copy enclosed).

Therefore, you are requested to remain present on the scheduled date for implementation
of the above sealing procedure at OCA in Barabati Stadium, Cuttack.

This may be treated as ?ZEXTREME URGENT?.
Yours faithfully,

Wy
Additional Distriz‘(rlglgistrata.
CUTTACK

Memo No.- /866 Iiudicial, Date: 05/08/2°2Y

Copy forwarded to the General Manager, TPCODL, CDD-I, Cyttack for information and
necessary action.

Additional Distri mglétrate.
CUTTACK

Memo No.- /86 # Iludicial, Date: 05/0:?/ 203

Copy forwarded to the Deputy Commissioner of Police, Cuttack for information and
necessary action. He is requested to deploy adequate numbers of,police personnel for the
enforcement drive to be taken on 07.08.2024 at Barabati Stadium premies , Cuttack.

Additional Dis' éJ In_glst te,
CUTTACK

e e 35 PR Ml AEm s s A s G e
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Memo No.- /868 fudicial, Date: ©.5/08/208Y 7.

Copy forwarded to the Sub-Collector & Sub-Divisional Magistrate, Sadar, Cuttack for
information and necessary action. He is requested to co-ordinate with the Deputy Commissioner of
Police, Cuttack for deployment of adequate numbers of police perso during the enforcement

for avoiding any untoward incident.
Sy
Additional Distric gistrate,

CUTTACK
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E 0671-2997626 P subcollectorctc@gmail.com

Letter No. 10A3|  /udicial Dt-02)08/2Y Date-_D9, /08/2024

To
The Additional District Magistrate

Cuttack

Sub: Compliance of the Orders of the NGT in the matter of Haider Ali Vrs. Union of India
& others in Orginal Application No.94/2021.

Ref: District Office Ltr. No.-1668/Judicial Dtd.18.07.2024

Sir,
With referece to the letter on the subject cited above, I am to inform you that the

Sub-Collector and Sub-Divsional Magistrate, Cuttack has been authorised to seal the illegal
borewells, disconnect the electricity supply to the energised borewells of Odisha Cricket
Association in Barabati Statdium Cuttack by the Collector & District Magistrate, Cuttack, but
no specific authorisation in this regard has been communicated to the Sub-Collector, Cuttack.
However, the TPCODL and CGW authorities may please be informed to remain present on

07.08.2024 for sealing of the illegal borewells of OCA in Barabati Statdium Cuttack, so as

to implement the orders of the Hon'ble Tribunal.

Yours faithfully,

Sub-Collectgr, ar

uttack
T
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~_ Department of Water Resources, River Development & Ganga Rejuvenation
G-z Heldl drs, aféror Q\Eﬁt‘ﬁﬁ Central Ground Water Board, South Eastern Region
STl Had, ST e, YaasR, Sif$am, YRd -751030

Bhujal Bhawan, Khandagiri Square, Bhubaneswar, Odisha, India -751030 ~

o File No. §-22/SER/ICGWA/2024-25 - 950 IH 0" Date: 13.06.2024

Njrate (‘)2 .6 iQﬂy\] i
r Collectdrs g, » 0/[ \

¢ sjbpecf'-’ lwomp a'“’

B Ser—— Y

‘;:'.}\Original Applicatiou’
-

!
% SR SSRdTEeEEe Notice vide this office letter No.5-22/SER/CGWA/2023-24 dated 10.11.23
w 2, emand Notice vide this office letter No.5-22/SER/CGWA/2023-24 dated 16.11.23
3. This office letter No. 5-22/SER/CGWA/2023-24 dated 16.02. 24
4. OCA letter no. OCA-2024/2694(A) dated 09.02.24
5. OCA letter no. OCA-2024/2706 dated 19.02.24
6. This office letter No. 5-22/SER/CGWA/2023-24 dated 07.03.2024

\- Sir,
4\"9\ Kindly refer to this office letter No. 5-22/SER/CGWA/2023-24 dated 07.03.2024 regarding
compliance of NGT order in the matter of Haider Ali vs Union of India and ors in Execution Application
No. 41/2023 in Original Application No. 94/2021 (M.A. No. 16/2023).

In spite of several reminders to CEO, Odisha Cricket Association, Barabati Stadium, Cuttack,
Odisha, application for Issue of NOC to Abstract Ground Water is not submitted till date.

In view of the above it is once again requested to kindly arrange to seal illegal wells,
disconnect electricity supply to the energized wells of Barabati Stadium, Cuttack, Odisha with
immediate effect. The date of sealing procedure may please be intimated to this office for deputing a
committee to remain present during the implementation of enforcement measures to be carried out by
your administration.

It is further being intimate you that suitable action may please be initiated at your end, so that
compliance of order can be submitted before Hon'ble Tribunal as the matter is listed on 13/08/2024.

This being a NGT matter, it is requested to kindly look into the matter urgently.
Yours faithfully,

-"%‘iﬁ.
(Dr."B.K. Sahoo)
Head of Office
Copy to:
1. CEO, Odisha Cricket Association, Barabati Stadium, Cuttack, Odisha- 753001
2. Member Secretary, Central Ground Water Authority, New Delhi

(Dr. BK. Sahod)

Head of Offic
Phone No. 0674-2350342 Fax No. 0674-2350332
€39 | E-mail rdser-cgwb@nic.in Fa9TEE / Website: cgwb.gov.in

w1 g Sfta= & | =& F=74 | Water is precious. Save it.
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YJd
Bhujal Bhawan, Khandagiri Square, Bhubaneswar, Odisha, India -751030

File No. 5-22/SER/ICGWA/2024-25 . ag?o Date: 13.06.2024

To
Collector & District Magistrate
District Cuttack
Collectorate, Cuttack-753002

Subject: Compliance of NGT order in the matter of Haider Ali vs Union of India and ors in
Original Application No. 94/2021 (M.A. No. 16/2023) -reg.

Ref:
Show Cause Notice vide this office letter No.5-22/SER/CGWA/2023-24 dated 10.11.23

Demand Notice vide this office letter No.5-22/SER/ICGWA/2023-24 dated 16.11.23
This office letter No. 5-22/SER/ICGWA/2023-24 dated 1 6.02. 24

OCA letter no. OCA-2024/2694(A) dated 09.02.24

OCA letter no. OCA-2024/2706 dated 1 9.02.24

This office letter No. 5-22/SER/ICGWA/2023-24 dated 07.03.2024

LI RN

Sir,

Kindly refer to this office letter No. 5-22/SER/ICGWA/2023-24 dated 07.03.2024 regarding
compliance of NGT order in the matter of Haider Ali vs Union of India and ors in Execution Application
No. 41/2023 in Original Application No. 94/2021 (M.A. No. 16/2023).

In spite of several reminders to CEO, Odisha Cricket Association, Barabati Stadium, Cuttack,
Odisha, application for Issue of NOC to Abstract Ground Water is not submitted till date.

your administration.

Itis further being intimate you that suitable action may please be initiated at your end, so that
compliance of order can be submitted before Hon'ble Tribunal as the matter is listed on 13/08/2024.

This being a NGT matter, it is requested to kindly look into the matter urgently.

Yours faithfully,

T.;r;‘—é:‘;- ¥
(Dr.8.K. Sahoo)
Head of Office

Copy to:
1. CEO, Odisha Cricket Association, Barabati Stadium, Cuttack, Odisha- 753001

2. Member Secretary, Central Ground Water Authority, New Delhi

(Dr. B.K. Sahoo)

Head of Office
Phone No. 0674-2350342 Fax No. 0674-2350332
€79 / E-mail rdser-cgwb@nic.in FawTEE / Website: cgwb.gov.in
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" . Department of Water Resources, River Development & Ganga Rejuvenation
e e HE e 13, ZiEm udf 83, Central Ground Water Board, South Eastern Region

AT 7, G <o, YR, SfE, e - 751030
Bhujal Bhawan, Khandagiri Square. Bhubaneswar, Odisha, India -751030

File No. 5-22/SER/CGWA/2023.24 ~o¢ Date: 07.03.2024

To

Collector & District Magistrate
District Cuttack

Collectorate, Cuttack-753002

Subject; Compliance of NGT order in the matter of Haider Ali vs Union of India and ors in Original
Application No. $4/2021 (M.A. No. 16/2023) -reg.

Ref: 1. Show Cause Notice vide thig office letter No.s-zzlsenlcewuzoza-u dated 10.11.23
2. Demand Notice vide this office letter No.G-ZZISERICGWAIzozs-Zd dated 16.11.23
3. This office letter No. 5-22!8ER106WN!023-24 dated 16.02, 24
4. OCA letter no. OCA-202412694(A) dated 09.02.24
6. OCA letter no, OCA-2024/2706 dated 19.02.24
Sir,

Kindly refer to this office letter No. 5-22/SERJCGWA12023-24 dated 16.02.24 regarding compliance of
NGT order in the matter of Haider Ali vs Union of india and ors in Original Application No. 84/2021 (M.A.
No. 16/2023).

In pursuance of the NGT order, CGWA, Bhubaneswar has served one show Cause notice to
Barabati Stadium, Cuttack, Odisha vide letter under ref.1 as well as one demand notice vide letter under
ref.2.

The firm has not submitted the reply of show cause notice served on it and reply of demand notice
has been submitted by the firm after 3 gap of 3 months vide letter under ref.4 requesting for 15 days fo
comply. Again the firm has requested vide letter under ref 5 for another time line of 7 days for submission
of application.

However, the firm has not submitted any application within the sought time line. So an email has
been sent to comply the notice of the CGWA latest by 04.03.2024. |n spite of several reminders to CEQ,
Odisha Cricket Associ ion, Barabati Stadium, Cuttack, Odisha, application for lssue of NOC to Abstract
Ground Water is not submitted till date.

This being a NGT matter, it is requested to kindly look into the matter urgently.

Yours faithfully,
%9”“)%\‘37'5!}
(Dr. B.K. Sahoo)
Scientist-E & HOO
Copy to: _
1. CEO, Odisha Cricket Association, Barabati Stadium, Cuttack, Odisha- 753001
2. Member Secretary, Central Ground Water Authority, New Delhi W
{DrB.K. Sahoo)
Scientist-E & HOO
074 Z o
Phone No. 0674-2350342 Fax No. 0674-2350332 s %
-3 | E-mail rdser-cgwb@nic.in FEHTEE / Website: cgwb.gov.in %
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Afiiliated o Board of Control for Cricket in india (BCCI)

SECRETARY :
Sanjay Behera

PRESIDENT -
Pranab Prakash Das

Ref No-OCA-2024/ 2706 Date- 19.02.2024

To,

The Regional Director

Central Ground Water Board, SER
Bhubaneswar

Sub: Odisha Cricket Assoclation

Dear Sir,

In response to your communication, | would like to inform you that, we have already initiated the
process. We being a Jaw-abiding association will certainty carry out all necessary works within the
2mbit of law and regulations as lald down by your department and we are also very much committed
for the protection of environment. ,

It is pertinent here to mention that our principal consultant “M/s Nirman Consulatancy” is actively
working on this task.

However, itis our sincere request to kindly give us 2 time line of 7 (seven) working days within which
mﬂM-Wt&saﬁﬂmeW!ﬁﬂMmﬂMv&yM’myau

Your kind and sympathietic attention over this matter is highly solicited.

W!&/eafﬂs,

(Subrat Behera)
CEO, OCA
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VPRSI A CHRIUKET ASSOCIAT ION

Affiliated to Board of Control for Cricket in India (BCCi)

PRESIDENT :

SECRETARY :
Pranab Prakash Das

Sanjay Behera

nefuo.-om-zazdlzé_?_’i@) Date- 09,02.2024
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File No. 5-22/SER/CGWAJ2023-24 /,:;.f- Date: 16.02.2024

To

Collector & District Magistrate
District Cuttack

Collectorate, Cuttack-753002

Subject: Compliance of NGT order in the matier of Haider All va Union of India and ors in
Original Application No. 94/2021 (M.A. No. 16/2023) -reg.

Ref: 1.8how Cause Notice vide this office letter No,5-22/SER/CGWA/2023-24 dated 10.11.23
2. Demand Notice vide this office letter No.5-22/SER/CGWAJ2023-24 dated 16.11.23

Sir,

Thig has reference to EA No. 41/2023 in Original Application No. 84/2021 (M.A. No, 16/2023) in
the matter of Haider Ali vs Union of India and ors. Before the Hon'ble National Grean Tribunal (NGT),
Principal Bench, New Delhi. The Hon'ble Tribunal vide their order dated 07/12/2023 impleaded 22
non-compliant stadia as respondent; one among these 22 stadia is Barabati Stadium, Cuttack.

As per the direction of the Hon'ble NGT, Barabati Stadium is required to take parmission from
Central Ground Water Authority (CGWA) and adopt Rain water Harvesting and water conseryation
measures, as the stadium is withdrawing ground water without obtaining a valid NOC from CGWA
which has been verified by CGWA, Bhubaneswar through inspection.

Accordingly CGWA, Bhubaneswar has served show-cause notice 1o the CEO, Odisha Cricket
Association, Barabati Stadium, Cuttack vide letter No.5-22/SER/CGWA/2023-24 dated 10.11.23
against illegal withdrawal of ground water and subsequently served & demand notice vide letter no, 5-
22/SER/CCGWA/2023-24 dated 16.11.23 for depositing Environment Compensation Fees for
withdrawing ground water without obtaining NOC from CGWA.

However, with regret, this is to inform that the CEO, Odisha Cricket Association, Barabati
Stadium, Cuttack neither has replied to the show cause notice nor responded to the demand notice of

CGWA, Bhubaneswar.
Now instruction from CGWA, New Delhi has been received for sealing of illegal bore wells in

Barabati Stadium, Cuttack with immediate effect as the withdrawal of ground water by the stadium is
ilegal as they are doing so without having a valid NOC from CBWA.

Central Ground Water Authority has appointed the District Magistrate/ District Coflector/ Sub
Divisional Magistrates of each Revenue District/Sub division as Authorized Officers, who have been
delegated the power to seal illegal wells, disconnect electricity supply to the energized well, launch
prosecution against offenders etc. including grievance redressal related to ground water in their
respective jurisdictions. :

Having laid down the facts, we urge you to treat this matter with the utmost urgency and
initiate legal action against the Barabati Stadium, Cuttack as permitted by the relevant laws and
regulation. This being a NGT matter, # is requested to kindly look into the matter urgently and take
appropriate legal action.

Your cooperation in this matter wiil be greatly appreciated.
Yours faithfully,

Qéw
(Dk. B.K. Saboo;z llf

Scientist-E & HOO

Copy to: '
1. CEO, Odisha Cricket Association, Barabati Stadium, Cuttack, Odisha- 753001

2. Member Secretary, Central Ground Water Authority, New Delhi

(Dr. B.K. Sahoo)
Scientist-E & HOO
Phone No. 0674-2350342 Fax No. 0674-2350332
£ ] E-mail rdser-cgwb@pnic.in FTE / Website: cgwb.gov.in

st & Sfraw & | 57 7970 | Water is precious. Save it.




